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Raids at the Delhi premises of Swami
Dhirendra Brahamchari

1348. SHRI BEKAL UTSAHI: Will the
Minister of FINANCE be pleased to state:

(a) whether Government raided the Delhi
premises of Swami Dhirendra Brahamchari,
recently;

(b) if so, the purpose of the raids made;
and

(c) tht: outcome of the raids?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) It was alleged that Mjs. Aparna
Ashram had misused the" provisions of a
customs duty exemption notification for
importing goods for purposes not covered by
the notification.

(c) The searches resulted in the recovery
and seizure of wvarious goods (mostly
electronics) apart from  incriminating
documents. . ,



